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Hon'ble Mr. Justice A.M.Khanwilkar pronounced the judgment of
the Bench comprising His Lordship, Hon'ble Mr. Justice Abhay S. Oka
and Hon'ble Mr. Justice C.T. Ravikumar.
Leave granted.
The appeals are dismissed in terms of the signed reportable
judgment.

Pending applications, if any, stand disposed of.

(DEEPAK SINGH) (VIDYA NEGI)
COURT MASTER (SH) ASSISTANT REGISTRAR
[Signed order is placed on the file]



		2022-07-27T17:50:18+0530
	DEEPAK SINGH




